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Record of Proceedings

Learned counsel for the petitioner submitted as per Commission’s
directions, the petitioner has impleaded the long-term customers of the
transmission system as parties in the petition and accordingly, copies of
application have been served on them. Learned counsel further submitted that
all requirements of Transmission Licence Regulations have been complied with
and requested the Commission to publish the notice under Section 15 (5) of the
Electricity Act, 2003 for grant of the transmission licence.



2. The representatives of GUVNL and HPCC sought time to file their reply.

3. The Commission directed GUVNL and HPPC to file their replies on affidavit
on or before 12.9.2012, with an advance copy to the petitioner. The petitioner
may file its rejoinder by 19.9.2012.

4. In reply to the query whether a subsidiary of a trading licensee is eligible
for grant of transmission licence under the Electricity Act, 2003, learned counsel
submitted that AEL and APL are separate entities and there are instances
where one company is carrying out the trading business and another group
company is carrying out transmission business. The Commission directed the
learned counsel to submit the legal position in this regard.

5. The petition shall be listed for hearing on 25.9.2012.
By order of the Commission
Sd/-
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Joint Chief (Legal)



